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$. PRIME MINlS'lD (SHRI 
lIioaARJI DESAI): After the rulin8 
of the SpeaJoer, you should not go GIa 
like 1bis. You eIln find out other 
method of bringing it up, if you lilte. 

(Interruptions) 

This i3 not correct. 
(Interruptions) 

MR. SPEAKER: We 
with the rules. Do not 
discuss it. 

are familiar 
unnecessarily 

(l n terruptions) 

RE POINT OF ORDER 

SHRI VASANT SATHE (Akola): 
The other day. the Leader of the op-
position and the Leader of th House, 
while replying between two business 
matters--Sir, a specific demand was 
made about the correspondence bet-
ween the ex-Home Minister and the 
Prime Minister ..... . 

(Interruptions) 

I am on a point of order. Please lis-
ten. 

(I nterruptions) 
You yourself have observed that 
un4er rule 199. it COUld not be done. 
There are other means under which. '. 

(Interruptions) 

You have advised that there are rules, 
ways of doing it. 

(Interruptions) 

I have given notices on this subject 
under Rules 377. 184. !"TO and 193. Sir. 
I have eXhausted every single rule for 
bringing this matter of questioning 
the order .... 

JIIR. SPEAKER: This is not a 
pomt of order. 

SHRI VASANT SATHE: Of the 
Prime Minister by ex-Home Minister. 
Thill is a matter of importance. How 
can the Government go on if a Home 
1I&inister questions....... -

(Interruptions) 

MR. SPEAKER: The point of order 
may be raised in relation to the busi-
ness before the House. This is not 
be! ore the House. 

(Interruptiom) 

" SHRI VASANT SATHE: I would 
like to know from you--we are agitat-
ing; the whole country is agitating, 
you know about H-we are entitled to 
know w'IIaf has happened to that 
serious cI'llirge of corruption levelled 
by the ex-Home Wnlster .. gainst not 
only the Prime Minister but of other 
Ministers. What has happened to 
that? 

MR. SPEAKER: That is not a 
point of order. 

SHRI VASANT SAtHE: We want 
that correspondence to be placed on 
the Table of the House. Let the 
Prime Minister assure US that that 
correspondence will be placed on the 
Table of the House. You cannot gag 
US; you cannot shut us out. 

MR. SPEAKER: Wlro C'an sliut 
you out? 

SHR] VASANT SAT~ "<au ·can-
not. You are deliberately trying to· 
shut me. I have sought every forum. 
(Interruptions) 

You may «calI what happened 
when Mr. L. N. Mishra's case was 
there. TheSe very people were ask-
ing for tpose papers to be laid on 1:'he . 
Table of the House. 

MR. SPEAKER.: This is no point of" 
order. 

SHRI VASANT SATHE: How are 
you going to al10w this? You reject-
ed my Adjournment Motion yesterday ... 
You are rejecting Call-Attention .. 
You are rejeCY1!I the notice under· 
rule 377. Here i. the notice that 1. 
had given under rule 377. What are, 
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you intendine to do? You have 10 
. ..ude us, tell us. (Interruptions) 
We are not going to sit down unless 
the Prime Minister or the Government 
cooperates to give this correspondence. 
(Interruptions ) 

SHR! C. M. STEPHEN (ldukki): 
This matter comes as a pOint of order 
under these circumstances. I am ris-
ing on a point of order. (I11terrup-

. tions) 

SHRI VASANT SATHE: I have 
done everything under the rules. You 
have to decide. You cannot shut us 
out. 

SHRI C. M. STEPHEN: I am on a 
pOint of order. 

MR. SPEAKER: Mr. sathe·. point 
-of order has already been overruled 
because that is not a point of order. 
It may be that he may come and ask 
Us why this has not been selected. 

SHRI C. M. STEPHEN: I am not 
-on that. I am on a different matter 
altogether. 

MR. SPEAKER: Then I must hear 
Mr. Ravi fitst. He had risen on a 
point of order. 

SHRI VASANT SATHE: You sug-
gest, Sir, what is the method to be 
followed. I will obey you. But if 

you want to shut us out, then we will 
not sit down. You tell us, Sir. Let the 
Government tell us. You tell us how 
you are going to allow this. I will 

. obey you. (Interruptions) 

~) ~ ( ~ ): ~!:!1'~ 'W.'I-
'I"f, i:m .",,~!foT If'1'f ~ I it <'I'll[ 

<:T~ ~ ~ ert ~~ ~q<i 'liTk 
m ~ I .:<r i1T~ il" iil" 'f.Tlf ~T ? 

(~"II") 

MR. SPEAKEH: Do not record any-
·thing. 

(Interruptions) • 

'Not recorded 

MR. SPEAKER: Let me make it 
plain to the Hon. Members that no 
tbreat will 'deter me. I have said that 
I will certainly go according to the 
rules, according to my interpretation, 
subject to any resolution in the House. 
Therefore, there is no use making a 
threat. I am selecting Calling Atten-
tiOn notices according to what I 
consider to be important. I am to de-
cide about it. 

(Interruptions) • 

SHRI C. M STEPHEN: Sir, 
to make a submission. The 
thing is here .... 

MR. SPEAKER: Yes'! 

I want 
whole 

SHRI C, M. STEPHEN: You 
permitted the Prime Minister to make 
a statement. I am seeking to make a 
submission. The whole point, you 
will kindly understand, is this: the 
issue projects out of the proceedings 
of the other day. The other day I 
stated, after you permitted me .... 
(Interruptions). I had your permis~ 

sion and I am standing here .... 
(Interruptions) r have got the floor 
of the House? r am not yielding 
now. My point of order comes under 
this. r said on that day: 

" .... the Prime Minister .... must 
teU US the reasons why they were 
eased out of the Mirusteries. This 
is a very important matter; national 
issues are involved .... I demand 
the Prime Minister to tell us the 
truth nothing but the truth and 
the whole truth about this." 

You gave a ruling; under Rule 199, 
two demands have been put forward. 
One, be Minister must make .... (In-
terruptions) It is for you to decide 
whether this is a point of order or not. 
You gave a ruling and the ruling was 
.... (Interruptions) 

SHRr SAMAR GUHA (Contai):· 
(Interruptions) •• 
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MR. SPEAKER: The difllculty will 
ari... that If tbe reporter records 
yours, others will object and If he re-
·cords others', you will object. I am 
not allowing anybody .... 

SURI C. M. STEPHEN: You gave 
me the floor; I 8m raising a very vital 
point. 

MR. SPEAKER: What is the point 
-of order? 

SHRI C. M. STEPHEN: Unless I 
spell out, how do you get that? 

MR. SPEAKER: You said that I have 
made a commitment ...... "(lnleT1'UP-
non.!) He says I have made a commit-
ment; therefore, I am asking him to 
show mr. that. According to me, I 
have not made that commitment. 
Let him show that to me. 

SHRI JYOTIRMOY BOSU: Under 
what rule are you permitting him? 

( Interruptions) 

SHRJ C. M. STEPHEN: I arr~ in 
possession of the House, They can 
interrupt, but I am in possession of 
the House. J will te!) you when I 
get the House back. I am in posses-
sion of the House to-day. They can 
interrupt ... , 

(lnteT1'Uptions) 

SHRI VASANT SATHE: Why are 
you afraid of truth? .. 

(Interruptions) 

MR. SPEAKER: I haVe allowed 
Mr. Stephen to point out .... (InteT-
ruptions) He has said that I have 
made a commitment and I am Bsking 
him to point out the cammitment. 

SHRI YADVENDRA DUTT (Jaun-
pur): Under what Rule are you al-
lowing? 

SHRI A. BALA PAJANOR (Pondi-
cherry): Now this is a problem for 
us .... 

(Interruptions) 

SHRI SAMAR GUHA: Under what 
rule are you permitting him? H the 
HoUSe is convinced, you can certainly 
permit him. But he cannot get up 
and say anything he wanta 

MR. SPEAKER: When an hon. 
Member says that the Speaker has 
made a commitment--O'f course, I dO 
not recollect having made any com-
mitment-I must allow him an oppor-
tunity to show me the commitn:4!nt I 
am said to have made. 

SHRJ SAMAR GUHA: If yOU can-
not recollect, you can consult the re-
cord. 

MR. SPEAKER: I am only asking 
him to point out the record .... 

(InteTTuptions) 

SHRI SAMAR GUHA: He can do 
that in your Chamber. not here. 

MR. SPEAKER: I see no difficulty 
in asking him to point out the com-
mitment instead of my seeing the re-. 
cord. tl 

SHRJ SAMAR GUHA: He can do 
it in your Chamber. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Can 
a Member at any tirr.e stand up and 
say you have made a commitment? 

MR. SPEAKER: He says that I 
have made it yesterday. I am a.king 
him to point out the commitment. I 
do not recollect having made any 
commitment. 

SHRI A. BALA PAJANOR: Whe-
ther there is a cOIT.mitment or not., I 
want to help you in conducting the 
House. I am not bothered about any 
commitment. I want tQ submit to you 
that the tape-record cannot record 
the proceedings, the short-hand-writ-
ers also cannot take down the pro-
ceedings when members speak simul-
taneously. But We want to see the 
proceedings Of the HouSe next day 
and want to be enlightened. So I 
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s'WIest to you that because the tape-
records cannot do it. let us have some 
cine camera set up here to take the 
entire proceedings and show to uS. 

SIU VASANT SATHE: Their Chief 
Miniatec has got all the parapherna-
lia, cameras and all that. Let them 
firat atart it in Tamil N adu. After-
wards, We can follow. 

MR. SPEAKER: I have permitted 
lIr. Stephen only to point out the 
cpmn:·itment and nothing else. 

SHRI C. M. STEPHEN: I did not 
use the word 'commitment' at all .. 
(I .. teTTUptions) . 

14R. SPEAKER: Mr. Bosu, I have 
permitted him to point out the com-
mitment, only commitment and no-
thing more. 

SHRI C. M. STEPHEN: Let it be 
corrected. I did not use the word 
commitment at all. 1 did not use the 
word commitment. 

(Interruptions) 

MR. SPEAKER: If you say there 
is !10 commitment, then .... 

SHRI C. M. STEPHEN: I have got 
a point to make and you have permit-
ted me. I am not here toO say as you 
say. I arr.' pointing out a particular 
thing from out of the proceedings. 
(111teTyuptions) . 

SHRI VASANT SATHE: I will beg 
of the Prime Minister to tell us whe-
ther he is going to place the corres-
pondenc~ (Interruptions) on the table 
of the House. 

That l~onCern.9 not only Shri Charan 
Singh and Morarji Bhai but it con-
cetns the whole country. It concerns 
the whole House.·· 

(Interruptions) 

I would therefore, .. y, on this iuue 
you cannot be partisan to the Gevern-
ment. 

MR. SPEAKER: Everybody thin"-
that I am partisan to the other. 

SHRI VASANT SATHE: We are 
willing to co-operate with you. 

MR. SPEAKER: Everybody oay. 
that he is co-operating with me. But 1 
know the type of co-operation I am 
getting. 
(JnteTTUptions) 

SHRI V.'ISANT SATHE: The short 
POint is we are using every rule. Under 
the rules I have given notice. 

MR. SPEAKER: You have men-
tioned it a hundred times. 

SHRI VASANT SATHE: But you 
have not replied. 

MR. SPEAKER: I am not required 
to reply here. 

SHRI VASANT SATHE: Then what 
can you do. You must tell u.s how 
are you going to diSPOse of thill? 

MR. SPEAKER: I have to d1lpose 
of. 

SHRI VASANT SATHE: Can I 
bring this ...... (Interruptions) 

MR. SPEAKER: If you haVe any-
thing You come to mY chamber and 
discuss the matter with me. 

SHRI VASANT SATHE: I arr. wil-
ling to sit with you and the Prime 
Minister. I am willing to sit with you 
in your chamber. 
(Interruptions) . 

'" ~11f. ~(oo): W~1!%"378, 
~ IT Clf,",IfT 'l>"T ~ ~ I. . . 

( I nterrv. p/JIons) 

··Expunged as <"dered by the Chair. 



~ ~P.~: ~~Qoel~ 11 on 
a JJOiDt of order. 

(Interruption,) 

~. ~~~: ~y are abo on 
a pomt of order. 

( Interruptions) 

MR. SPEAKER: I am on my leis. 

'1'bil matw hal be~. diacussed luffi-
den,tiy. if Mr. ~the comes anel dis-
CIJS'«III the matter in DlY chamber. I 
spall certainly disCUlS with him. 
(Intcm&J»eiou) 

MR. SN:AI(ER: Sbri Vayalar Ravi 
bas some .... (lRte1'ruPiicmB) 

sHIn C. M. STEPHEN: No, no. I 
am in posselsion of the House. What 
is this going on? I am in possession 
of the House on a point of order. 

MR. SPEAKER: What is the point 
f()f order? 

SHRI C. M. STEPHEN: The point 
of order is that Constitution is violat. 
ed. This is the point of order. The Gov. 
ernment is beiDg run in violation of the 
Constitution. The House is being run 
in violation of the Constitution. 

MR. SPEAKER: Kindly come to a 
point of order. 

SHRI C. M. STEPHEN: The point 
of order is in Violation of the Consti-
tution. 

MR. SPEAKER: Please come to 
~at. .' 

SHRI C. M. STEPHEN: I am com-
ing. 

MR. SPEAKER: It must be a mat· 
ter belor. the Hoq~. 
rt,' 'i ',,"'''.i !.~i t~ .• 

MR. SPEAKER; ~~r~ that ;you 
come to sub claule (2). 

&lUll, c;. lit SmHE}<l: Xhe:f.~~Q1'e. 
)'~u 'av~ ~,,'pe~ion ~d Lam ~ 
pO'NNion of t~ ·HOUR. I a~ on this 
f~~,..t~.~,. '~ fUn~ental 
thing is, when the. S~r 8ives the 
floor of the House, to a Member does 
he give penaisllOn or nOt'. . 

MR. SPEAKER: The point of order 
must be rkiiel!· In relation to the 
business before t~e ficrl1se. J 

SHRI C. M. STEPHEN: You say, 
there is no busin~~, before the. Hou~e. 
If that is the interpretAtion, my pomt 
of order arises. In' between two busi-
nesses, a point of order can be raised. 

MR. SPEAKER: Under which rule? 

SHRI C. M. STEPHEN: I can give 
you the rule. 

MR. SPEAKER: Please give me the 
rule. It must be only within the 
rule. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): There is no Point 
of Order. 

is: 

MR. SPEAKER: I am hearing him. 

SHRI C. M. STEPHEN: The rule 

CIA point of order may be raised 
in rel~on tottle- business befere 
the House at the mom~t: Proyid-
ed that ,he· Speak.. may permit .a 
~ember to .aise·:a' PQi;nt of ·order 
durms thct in*-l'val ~ween tbe ter-
minafij.onDf, one itent of.' Dusiness and 
the. conlln~ at a .. tIler, if it 
re1atJsto ;~tenaace Of Ol'Cier in, 
or: :8l'l'-8BI_em:ol. ·.buaiDeN· before 
the House." 

This is :die matter I am raising in 
between two b1,ls.i,ne~. " 

Therefore, Sir, a point of order can 
~ !"lila4\." ,. , "", 
. - ~, 

,You petmitted melo raise the ~t 
'oforder~ . you plea" h~ar ~a .m. 
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you decide wbether the point of order 
is valid or not (l~) If tbe 
Speaker cannot carry out bY order 
on the Boor of the House. everything 
el8e,oea. You gave me the floor. 
You pleue hear D:i!o 

MR. SPEAKER: Mr. Stephen. I 
gave yOU the Boor to raiae a point of 
order. A point of order must be in 
relation to the busineq of the Houae. 
Even in-between, it must relate to 
the business of the House. Please read 
it. "' ....... ,. 

SHRI C. M. STEPHEN: This is tbe 
proviso to the other. Rule 376(2) 
says:-

.. A point of order may be raised 
in relation to the business before 
the !JO\lse a~ tb,e ~II\ent\" 

Then, there is an exception to this-

"Provided 
may .. " 

that the 
.. - Speaker 

- • './1 .~ 

Thereior~, this is the position which 
is accepted. 

MR. SPEAKER: Point of order 
arising out of the business of the 
House, maintenance of order in, or, 
arrangement of business before the 
House. 

SHRI C. M. STEPHEN: The most 
important thing is this: You allowed 
me the floor. Lef me complete. It is 
within my right to complete my sub-
mission. I have an experience in this. 
Once you allow me, somebody else 
gets uP and says something. I am not 
going to be cowed down by this. I 
will have my full say. (Interruptions) 

MR. SPEAKER: It is uPto me to 
say whetber it is maintainable or 
not. I cannot allow both of you simul-
taneously. 

SHRI SAMAR GUHA: There I, no 
business before the House. H you 
allow him to speak, everybody cen 
l!peak. '" 

:MR.. SPEAKD: Let me bear the 
j)oint of order. 
Unterruption) ., 

SHRI C. M. ~HEN: I don't want 
to shout that way. 

mlU SAMAR QUHA: How can 
)'ou .Do. him? 

MR. SPEAKER: Mr. Samar Guha, 
kindly hear n:~. You are all MIliar 
Members. I seek your assistance in 
conducting the Houae. If all of you 
take upon yourselves the responsibi-
lity of deciding the matter, nothing 
will .... (Interruptions) I am on my 
legs. I have permitted Mr. Stepben 
to raiSe a point of order. I have poin-
ted out to him the limitation. He saya 
that he does not come within the limi-
tation. (lntel"1"Uptions) 

SHRI JYOTIRMOY BOSU: You g6 
through the Book. 

MR. SPEAKER; I have got the book 
here. 

SHRI SAMAR GUHA: I want to 
make a submission. The matter is 
very simple. A point of order cannot 
ariSe out of no order. 
(InteTTuptions) 

MR. SPEAKER: After finishing the-
point of order. if necessary. I shall 
call you. You are arguing something, 
which is .... 

SHRI SAMAR GUHA: A point of 
order cannot arise out of nothing. 
There is no business. It is the prac" 
tice. Are you going to set uP a new 
precedent! 

MR. SPEAKER: I cannot understand' 
this. 

SHRI SAMAR GUHA: There Ir.uaf 
be BOme order. Out", the bUllnea a 
point of order an arile. There ii' 
no bUIIneu. Tbere i. notbin, in tbe' 
Houee. Out of blue hOw can a point 
of order arUe? 

. MR. SPEAU:It:· 'Phi •. ia Y~.l 8IDi 
pointing 'lui' to. him. .' , .;.~ .... .:.. " 
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SHRI SAMAR GUHA: Why be 
makes charlel' alainBt Government 
IlDd he i. tryinl to create .... (Inter-
ruptionl) if you allow that.... (In-
te1TUptiom) 

SHRI V ASANT SATHE: I am not 
making alleeation.. I am only want-
ing to enquire into the charle. made 
by the Minister. (lnterruptiOtU) 

MR. SPEAKER: Do you realJy help 
me to conduct the proceeding.? This 
is not the way to help. 

SHRI SAMAR GURA: I want to 
help you. Why you allow anybody 
to make any accusation when there 
is no business in the House. How can 
he raise a point of order? (Interrup-
tions) •• ...r ... ' 

SHRI VASANT SATHE:·· 

MR. SPEAKER: I am expunging 
this: I have allowed Mr. Stephen. I 
am not allowing anybody until he 

finishes. (Interruptions). I shall see 
that it does not go into the records. 

SHRI C. M. STEPHEN: Sir, tbe 
point I am making is this. (Interrup-
tions) 

MR. SPEAKER: I have not called 
you. KindlY fo]]ow the procedure. I 
have anowed him to point out the 
point of order. (inteTT1lption.&) After 
I hear him. If necessary I shan hear 
you. 

SHRI C. M. STEPHEN: They can-
not manage. Nobody listens. The 
Leader of the House is helpless. What 

) is happening here? 

SHRI JYOTIRMOY BOSU: rose. 

MR. SPEAKER: Mr. Bosu, I am 
merely On the ques~ion whether tbere 
is any pOint of order. I can hear you 
after hearinl him. Please -take your 
Beat. Mr. Stephen. 

SHRI C. M. STEPHEN: Now. Sir, 
the point 11 tbia. , It arile. out of tbe 

proceedin81 on tbe previOUS day. With 
your permlllllon, I made certain sub-
mislions here on the 17th. 

MR. SPEAKER: N«hinl ezeept 
what Mr. Stephen laYs will eo on re-
cord. 

SHRI C. M. STEPHEN: Well. Sir, 
under your permission I made in all 
responsibility three demand. here. One 
was that the ministers should make 
a statement. Second was that the 
Prime Minister must make a state-
ment and third was that the corres-
pondence should come forth. On these 
three demands you gave, this ruling: 

"Mr. Stephen bas raised the ques-
tion that the word 'may' in 199 must 
be read as 'shall'. Under certain 
circumstances, the W'Ord 'may' may 
have to be read as 'shall'. But SO 
far as the rule is concerned, it haa 
already been interpreted by the pre-
vious Speaker, the word 'may' shall 
not be read as 'shall'. Therefore, I 
cannot permit any debate on this 
matter; nOr am I compelling the Mi-
nisters to make a statement. It is 
open to the Ministers either to make 
a statement Or not to make a state-
ment." 

Now, I riSe on a point of order for 
enforcement ot Rule 199. 

(Interruptions) 

SHRI SAMAR GUHA: Mr. Speaker 
I want to know under what rule are 
you permittinl him to raise the point 
of order. Tbere is no basis. Sir, in 
:future We will not be able to conduct 
the proceedings of the House. I am 
willing to cooperate. But my experi-
ence is that such a kind of pOint of 
order was never allowed in the last 
few Lok Sabhas. There is no order, 
nothing. He is not quoting any rule 
according to which he could raise the 
point of order. . 

-------------------------------------------------------------~.~------
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SHRI SAMAR GURA: I am not 
~d to it. But be ~uat have a 
proper time. proper way, groper man-
ner, proper place and accord ina: to the 
proper I1.I1. he shQuld raise the point 
of order. Out of the blue how can 
he raise a point of order? If you al-
l~w hhn now to raiSe a point of order. 
then everybo~y can raise the point 
of q~~r under !,Olr.-e plea Or other. I 
have a POint of order now. Under 
this plea. I' can bring anything. I can 
bring in politics" after ftln~i my ac-
cusation. It will go ol1tside and then 
you w1l1 give your ruling. The mis-
chief is already done. (Interruptions) 

l4Jl. SPEAKER: Mr. Guha. you are 
8 .ellior Kember .... 

SHRI SAMAR GUHA: Because I 
ama ~nior Member, I have been 
. able to see .... (Interruptions) 

~. SPEAKER: The point of order 
can be diiallowed only after hearing 
it. 

~HRI C. M. STEPHEN: I am sorry 
abo~t Ithat statement of yours. You 
have said that the point of order can 
be disallowed only after hearing it. 
.You could haVe said that the point of 
order I:ould be decided. after hearing 
it. But you have said that the point 
of order could. be di.allowed only after 
hearing it. 

MR. ~~I'KEIJ: You Ihould not be 
~l~rlnecl Of _hat Mr. Ouh. had raiaed. 
Be wanted me not to allow ·it. Then I 
l!l*d that 'I 'could dia&I1Ow a pOint of 
~J:d~r ~er ~e~h_ 'it, riOt belore hear-
'Jil. it. 'tou ~ust see the context in 
wfiich that observation wai made. 

J • • " r 

~MBI C. M. ~J,PM.E~: ~ I cozp. 
~ '-':7, lilA". ;..riUl J'~ec~ t~' tJ:u~. 
f'OUr "liN W~ ~. (l"'~'tVptioJl.') 

Smtl SAMAR GUH4:But 110'iV 
~and yo. allqW}1i~ tp ra~ ~ po!~t of 
or er? 

MR. SPEAKER: I have decided .... 
(InterrUPt~~) . 

SHRI SA¥AR GUHA: Why have 
you permitted hun to raise this .... ? 

~. SP~B: l4r'~Hha, are you 
.~Ulg over lI:y relpgnaibility? 

SHRI ~ qUHA: Sir. yester-
day you permitted him to raise the 
point accor4ini to r!J1e Iii but how 
i. that rule 199 ~pplicable today? You 
allowed him yqterday on a certain 
basis. Certainly you allowed him to 
l'8iH this pQiJlt ye.t~day. 

¥R. SPEAKER: The difficulty ia 
once you begin. you are unable to end 
it. 

SHRI SAMAR GUHA: I am ready 
to end it. B~t I would like to put one 
simple question. 

MR. SPEAKER: I have not called 
upon you. (Interruptions) . 

~HRI SAMAR GUHA: It things go 
out of gear ...... (Interruptions) I 
have the right to point it out. 

MR. SPEAKER: No, I have not cal-
led upon you. 

SJiRI SAMAR GUHA: Under which 
rule you are caBins him? Sir. you 
na:aember everybody can claim .... 
(inteTTupnonll') ..... . 

In the name of point Of order, any 
accusation can be made. 

MR. SPEAKER: I have !lot allowed 
hiin to make any accusation. He is 
merely poinitng out certain cozr.mit-
menta. J ~Jfl '1JPP.9~ to ~ave nlade. 
He ha, nat ma8e any accusation up 
Jill f10~. 

SHRI C. M. stEPHEN: They are 
not il~n; m, ttJ~eak. . 

MR. SPEAKER: Both the lides aTe 
_er~ ,. ~ WIOJ! ~ ful.,. 

SHRI nOl'IRMOY BOSU: Mr. 
f~·· $I.r •••. 
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MR. SPEAKER: Mr. Bosu, I have 
told you already. 

DR.' SUSHILA NAYAR (Jhanli): 
On a point of order .... (Inte1'nlp-

tions) . 
SHRI C. M. STEPHEN: See that 

lady; she is on the panel of chairmen 
.... (InteTTUptiona) Now therefore 

• with respect to this I am saying that 
you gave this ruling. You rul~ out 
one demand of mine ... , 

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): Under which 
rule are you allowing to speak? 

SHRI HARIKESH B1tHA"DUR 
(Gorakhpur) : He cannot speak .... 
(In terruptions ) 

MR. SPEAKER: If the attempt is to 
hold up the proceedings, by all means 
go on. I want to conduct the pro-
ceedings. 

DR. SUSHILA NAYAR: I am ris-
ing on a point of order. 

MR. SPEAKER: You are on the 
panel of Chairmen. He Is already 
on a point of order .... 

(Interruptions) 

MR. SPEAKER: Nobody is willing 
to obey order. I am not going to hear 
anybody until I finish hearing him. 

DR. SUSHILA NAYAR: He is rais-
ing a point of order on your ruling. 
Under the rules, Speaker's ruling can-
not be questioned. 

(Interruptions) 

MR. SPEAKER: Until I finish hear-
ing him I will not hear anyone else. 
I must finish hearing him. 

(1 nteTM£ptiona ) 

SHRI V ASANT SATHE: I am not 
saying there is conspiracy; they are 
saying. 

(lnterl'UptfonI) 

MR. SPEAKER: Inter-aegion haa 
given you. lot of enerl7. 

AN HON. MnmER: It i8 1 O'clock 
now. 

MR. SPEAKER': I think yoU aU re-
quire lunch now. So we adjourn for 
Lunch tlll 2 O'clock. 

13 lin. 

The Lok Sabha ad;ourned for Lunch 
till Fourteen Of the Clock. 

The House re-a8sembled after Lunch 
at two minutes past Fourteen of the 

Clock 

[MR. SPEAKER in the Chair] 

RE. POINT OF ORDER-Contd. 

SHRI JYOTIRMOY BOSU: On a 
point of order. 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): I have written to you 
that I want to raise a point of order; 
even if it is, after Stephen's I do not 
mind. 

MR. SPEAKER: Let me express 
my views. I would appeal to the 
House to have a quiet proceedings. 
The House seems to be in a tension 
and therefore it is necessary that we 
should bring upon ourselves the ut-
most restraint in this matter. I do 
value the advice of all the Members 
on the manner of conducting the pro-
ceedings, but that should be done 
outside the House and not in the 
House. In the House, you must allow 
me to conduct the proceedings. I am 
sure, Mr. Bagri will agree with me. 

SHRI JYOTIRMOY BOSU: I have 
a point of order. 

MR. SPEAKER: I will hear you 
after Mr. Stephen. 

SH~I C. M. STEPHEN: I was laY-
ing that I was making refer~nce to 
the ruling you gave. Out Of the three 
demands I made viZ., (1) the eX-Mfn~ 
isters makill&' a statement, (2) under 
conventions and under the Conititu-
tion the Prime Miliistei' '~us~ . tell ~4e 
House and (3) the correapcmdeqe8 
wl:d~h hal· padt!d betWeen tlt~ PHIri. 
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[Sbri C. M. Stephen] 

Minister &lid the Home Minister in his 
official capacity and asking for the 
resignation must be placed On the 
Table of the House. With respect 
to that you gave your ruling that the 
ex-Ministers cannot be compelled to 
make a statement, that means, with 
respect to the other two demands, you 
have not overruled those demands, 
which means, according to me. yOU 
may agree to disagree-those demands 
of mine have been accepted by yOu. 
Three demands were put forward. 
One was over-ruled and the others 
remaining not over-ruled means that 
those two demands have been accep-
ted by you. Two questions are there. 
You raised two questions: how it be-
comes a point of order and secondly 
as a point of order how it is valid. It 
becomes a point of order because thIS 
is the only time I have got to raise it. 
My contention is, the statement by 
the Prime Minister, if at all, must be 
made nOW between the question hour 
and the next item. Conventions will 
show that whenever the Prime Minis-
ter makes a statement, he rr...akes a 
statement immediately after the ques-
tion h-our, Introduction of ministers 
takes place immediately after the 
question hour. If introduction of 
ministers takes place immediately 
after the question hour. the announce-
ment of the quitting of the ministers 
also has got to take place immediately 
after the question hour. Therefore, I 
am raising this on the basis that in 
the order of precedence, the statement 
by the Prime Minister has to come 
now. This is the only occasion I can 
raise it. That is how it becomes a 
point of order. 

I haVe asked the Prime Minister t<l 
make a statement under the Consti-
tu tion. The rela tionship is between 
this House and the Council of Minis-
ters led by the Prime Minister. If 
j;he C01,lncil of Ministers is not there, 
the House does not function at all. We 
90 . not know who the Council of 
Ministers today are. I made the point 
.thla .House juridically does nOt kno""; 
~.ho the Council Gf Ministers are and 

the Prime lI4inilIter !a ultimately &118-
werab1e to this House. When a mem_ 
ber demands that the Prime Minia-
ter should COII'.oe and tel! us who his 
Council of Ministers are, the question 
is whether the Prime Minister must 
tell Us or not. If a minister haa 
quitted. the question is whether he 
should answer us as to Why he has 
quitted. With whom am I to deal, I 
do not know. That is bein& evaded. 
If the Council of Ministers in the full 
knowledge of the House does not func-
tion, it amounts to a break-down of 
the Constitution, because the adminis-
tration does not fUnction. The Pre-
sident can function only on the advice 
of the Council of Ministers. The Coun_ 
cil of Ministers are answerable to the 
House. We do not know Who the 
Council of Ministers are. We make 
the demands, "You tell Us who the 
Council of Ministers are". The Prime 
Minister does not make the demand. 
Therefore, the questi()n is one of very 
fundamental importance. If the minis-
ters have resigned, this HOUse must 
know how. It has got to be explain-
ed. It is in that context that I say, 
"You will not be able to tell US who 
the Council of Ministers are and how 
they haVe left unless you place on the 
Table of the House all the letters 
which are covered by this whole cor-
respondence". Otherwise, we cani10t 
proceed. The House cannot proceed. 

Before I close, I want to make one 
m'Ore statement. The position now to-
day before you is, I submit,. you can-
not interpret the ruling you have 
given. You can give a ruling. Once 
given. a ruling is a ruling and it can 
be interpreted only by the House. The 
ruling given by you is that 
ex-Ministers need not make a 
statement. My interpretation of 
the ruling that you have ruled 
that the Prinle Minister must 
-make a statement and must pro-
duce the letters. This is your rul-
ing. I repeat YOU haVe no jurisdiction 
to interpret the ruling. This House 
alone has the power to Interpret the 
ruling. Going by the rUling, the 
]'rime Minister has to make a state-
ment and prodUCe the letters before 
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the HoUle. Otherwiae, it must be 
deem~ that the Constitution has bro-
ken ,down, there is no Council of Mi-
nisters tunctionine and the House 
comes to a standstill This is the 
point ot order I raise. Therefore, this 
is a point of order and as a point of 
order it Is sustainable in essence. In 
both these senses it has got to be 
approached. I will appeal to you to 
holdover the functioning of the House 
until the Prime Minister is called. 
One word more and I have done. I 
submit that if the letters are not pro-
duced today. I suspect the letters will 
be tampered with and will be replaced. 
Therefore. the letters must be produc-
ed today. Otherwise, manipulation 
will take place. They are meeting 
together and confabulating and new 
letters may come. That must not hap-
pen. (Interruptions). 

SHRI KRISHAN KANT (Chandi-
garh): I would like to know whether 
you are giving a ruling on that or you 
would like to hear us. 

MR. SPEAKER: I am givi:1g a rul-
ing only. I must dispose .of it. On 
that point of order there is no debate 
allowed. 

Mr. Stephen has raised a point of 
order contending that my rulini of 
day before yesterday has allowed hiS 
demand for the making of a statement 
by the Prime Minis1:er and for pro-
ducing the correspondence that passed 
between Shri Char an Singh and the 
'Prime Minister. On Monday (17th). 
I merely permitted Mr. Stephen to 
make an enquiry or demand unrler 
Rule 199. 

SHRI JYOTIRMOY BOSU: 
is quite outside the scope 
(Interruptions) . 

That 
Of that. 

MR. SPEAKER: Rule 199 merely 
confines itself to making of a state-
ment by a Minister who has Te~igned. 

. It does not cover any other thing. If 
Mr. Stephen had made any other dp-
mands excepting those falling within 
Rule 199, thOse demands were imper-

missible under Rule 199. Therefore, 
I confined my order onlY to the mate-
rial' relevant for the purpose of Rule 
199. My order does not deal with it, 
nor could it deal with his other two 
demands. Therefore, I do not think 
that order has &iven rise to the point 
of order raised by Mr. Stephen. Fu:'-
ther, the contention raised by Mr. &e-
phen is completely barred by sub-rule 
(2) of RUle 376. Hence the point 
raised is overruled. (Interrupt1cn.s) 

Mr. Sathe on a point of order raised 
a contention that in the arrangement 
of business I should have given pre-
ferenCe to his various motions whic;I, 
he says, he has submitted to the SeC-
retary. The matter is under my con-
sideration and therefore. at present 
no point of order arises. (Interrup-
tions) . 

14.14 hrs. 

RE. QUESTION OF PRIVILEGE 

SHRI VAYALAR RAVI (Chirayin-
kil) : Sir, this is in respect of Direc-
tion No.2 (vi) regarding the question 
of breach of privilege. I am not go-
ing into the subject matter of the 
question of privilege for which I have 
given notice under Rule 222. 

There is a precedent in this House. 
Earlier the Speaker had given ruling 
on a privilege motion moved by han. 

. Member, Shri Gauri Shankar Rai. It 
was never even discussed. Straight-
away it was sent to the Privilege~ 

Committee. But here also this is on 
the same pattern. In Mr. Shakdher's 
book. it is clearly stated on paie 238: 

"It is a breach of privilege and 
contempt Of the HOUSe to make 
speeches, or to print or publish any 
libels reflecting on. the. character or 
proceedings of the Hc;>useor its com-
mittees, or on any Member of the 


